








42 Compltoi~ Nalionill D'Escomple de Paris. [ACT VII 

6. No suit commenced by virtue of this Act by or 
on behalf of the saidi Comptoir in the name of the 

same right of suit and remedy to be proceeded in and 
enforced in the same manner against any shareholder 
or partner of or in the said Comptoir, either alone or 
jointly witch any other person, upon any contract, and 
upon and ~ O P  any debt, damage or demand whatsoever, 
which the said Comptoir might have had if such cause 
of suit had arisen with a stranger and not. with a 
shareholder or partner of or in the said Comptoir. 

stances of the case will admit of,, verified by a de- 
claratioii in writing .made by hilv before a Judge of. the 

8 

* 
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statement of the change or addition which may have 
taken place in the facts aforesaid. 

11. Until such memorial as first hereinbefore men- 
tioned shall have been duly verified, and enrolled, no 

name shall appear in. the last memorial which shall 
have been duly verified and enrolled shall be liable to 

received in evidence as proof of the contents of such 
memorial; and proof shall not be required that the 
person by whom the memorial purports to be verified 
was the Chief Nanager at  the time of such verification. 

J h d g m e n t  o r  13, Execution on every judgment, decree and order 
order against 

.Chief fljau- . made or pronounced in any suit or proceeding in any 
ager how to  Court in British India against, the Chief Manager 
be executed. shall and may be issued and enforced against any pro- 

.perby in British India belonging to the said Comptoir.. 
,Ail the provisions of -the Code of Civil Procedure x 
as to 'the attachment of property before judgment 
and after judgmelltshall in all suits against the Chief 

Blanager 
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